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MINISTRY OF ENVIRONMENT AND FORESTS
| NOTIFICATION | |
. New Delhi, the 4th November, 2009.
GSR 794(E)— In exercise of the powers conferred by sections 6 and 25 of the _
-Enviroriment (Protection) Act, 1986 (29 of 1986), the Central Government hercby makes

the following rules further to amend thc Environment (Protecnon) Rules, 1986
namely:- _ .

1. (1) These rules may be called the Env:ronment (Pmtectmn) sixth Amendment Rules
2009.

(2) They shall come into force on the date of their publication in the Official Gazette, |
2. In the Environment (Protection) Rules, 1986, in schedule —I, after serial number

+ 38 and the entries relating thereto, the following serial number and entries shall be
inserted, namely:-

Sr. No. | Industry Parameter | " Standards

1 2 3 4
39 |Hotel | Efffuent Standards

Industry | (i)Hotel with atleast 20 bedrooms - -
' ‘ limiting concentration in mg/l, except for pH

- Inland Surface Water On land for
_ _ : Irrigation
pH . ' 5.5-9.0 - 5.59.0
BOD; MFC . _ 30 . 100
Total Suspended Solids ' 50 - 100
Oil & Grease ' 10 10
Phosphate as P 1.0

(i)Hotel with less than 20 bedrooms or & Banquet Hall wnh minimum
floor area of 100 m? ora Restanrant with minimum seating capacity

of 36
H . . 5.5-90 : . 5590
BOD31d_u}rg_ ggpc ' ' {00 ) 100
Total Suspended Solids 100 100
01l & Grease 10 . 10
Notes: - -

i. Hotels, banquet halls, restaurants, etc. located in coastal area shall
also comply with the provisions of the Coastal Regulation Zone,
as applicable..
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1 2 3 T T4
Sewage Treatment Plant, the hotel or restaurant or banquet hall,
as the case may be, shall provide a proper Oil and Grease Trap

.comply with the ‘General Standards for Discharge of
Environmental Pollutants Part-A: Effluents’ notified .under
Schedule-V1.”. ,

ii.  If, the effluent is discharged into a municipal sewer leading to a |

for effluent arising from its kitchen and laundry and shall have to

[F.No.Q-15017/45/2008-CPW )
RAJNEESH DUBE, Jt. Secy.

‘Note:— The principal rules were publlshed in the Gazette of India, Extraordinary, vide
‘mimber S.0. 844 (E), dated the 19" November, 1986 and subsequently amended vide
S.0. 433 (E), dated the 18" April, 1987; S.0. 64 (E), dated the 18" January, 1988; S.O.
03 (E), dated the 3" January, 1989; S.0. 190 (E), dated the 15™ March, 1989; G.SR.
913 (E), dated the 24™ October, 1989; S.0. 12 (E), dated the 8‘*‘ January, 1990; G.S.R.
742 (E), dated the 30 August, 1990; 8.0. 23 (E) ,dated the 16" January, 1991; G.S.R, 93
(E), dated the 21% February, 1991; G.S.R. 95 (E), dated the 12" February, 1992; G.S.R.
329 (E), dated the 13" March, 1992; G.S.R. 475 (E), dated the 5 May, 1992; G.S.R.
797 (E), dated the 1% October, 1992; G.S.R. 386 (E), dated the 28" April, 1993; G.S.R.

422 (E), dated the 19'" May, 1993; G.S.R. 801 (E), dated the 31" December, 1993;

G.S.R. 176 (E), dated the 3" April, 1996; G.S.R. 631 (E) ,dated the 31% October, 1997;
p

G.S.R. 504 (E), dated the 20" August, 1998; G.S.R.7 (E), dated the 2" January, 1999;

G.S.R. 682 (E), dated the 6™ October, 1999; G.S.R. 742 (E), dated the 25" September,
2000; G.S.R. 72 (E), dated the 6™ February, 2001; G.S.R. 54 (E), dated the 22" January,
2002; GS.R. 371 (E), dated the 17 May, 2002; G.SR. 489 (E), dated the 9" July,
2002; S.0. 1088 (E) , dated the 11" October, 2602; G.S.R. 849 (E), dated the 30"
December, 2002; G.S.R. 520 (E), dated the 1* July, 2003; G.S.R. 92 (E), dated the 29"
January, 2004; G.S.R. 448 (E), dated the 12 July, 2004; Corrigenda G.S.R. 520 (E),
dated the 12 August ,2004; G.S.R. 272 (E), dated the 5™ May, 2005; G.S.R. 315 (E),
dated the 16" May, 2005; G.S.R. 546 (E), dated the 30" August, 2005; G.S.R. 46 (E),
 dated the3" February, 2006; G.S.R. 464 (E), dated the 7™ August, 2006, G.S.R. 640 (E),
dated the 16™ October, 2006; G.S.R. 566 (E), dated the 29" August, 2007; G.S.R. 704
(E), dated the 12 November, 2007; G.S.R. 186 (E), dated the 18" March, 2008; G.S.R.
280 (E). dated the 11 April 2008; G.S.R. 344 (E), dated the 7™ May, 2008; G.S.R. 414
(E), dated the 30™ May, 2008; G.S.R. 481 (E), dated the 26™ June, 2008; G.S.R. 579
(E), dated the 6" August, 2008; G.S.R. 600 (E), dated the 18" August, 2008; G.S.R.
752 (E), dated the 24" October 2008; G.S.R. 97 (E), dated the 18" February, 2009;
G.S.R. 149 (E), dated the 4" March, 2009; G.S.R. 512 (E), dated the 9™ July, 2009,
G.S.R. 543(E), dated the 22" me, 2009;and G.S.R 595(E), dated the 21** August, 2009.
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